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No. 677] NEW DELHI, MONDAY, FEBRUARY 10, 2025/MAGHA 21, 1946
S HATT
(=feror gex =)

rereeTaTe, 10 w2, 2025

HT.3T. 681(31).— Terar rfafazm 1989 (1989 #T 24) (z&+ a1g I A==y * =v # "=fiq), i
T 200 FT IT-eMT (1) FTRT TG ARE FT TAN FIAd g0, g AEF TH 919 F 42 g1 & a1 6
qrEsaE 3297 & o offw, ST |@fer Fawor o+ 91§99 Sqg=T § &FT T4 8, o a7 &
TS forer 3 aTe=et Hed # (02) e # 39y Yoa afarsmr, digant six e & i Sgder
% fAvuTes % oI sae s §, Uqagry UHT S[TH &7 SITERIg0T X #hl TI=T T=gT hl JT9IT Fdl &

I W # Raag #12 oft =t S afafRaw & arr 2057 f 3T-am(l) F daia I
39T % TorT UHT qIH o ATSART ol SUART % Hae § TLARTLT TSI | TH ATGLAAT o TR1H T arg
o T (30) T it staeT & e S-37i H ST I &1 T 9hd T &.

U Teeh ST, FeAT AT, ST FeId W 377 3T Feaes, MATen(eT, aanier e
T oIed &9 § &F SIS TAT I8 ST I FLTd il SOl 3T TeqHT STreehTd, T Ters TTehis
AT 3T FeAFey, THATeTET, qieT e arafawdt F1 ARG €9 7 FIGAT GGt gRT 94918 H7
FAET T TF UHT THT SAMTAAT I AT 6 18 AT A0 UHT S0 T 6 9%, S Te9q TeHer I8
AATF THAAT § T dg hell ATLT FILT SATTRIAT T FHHTT AT AT FT ThdT 8.

I AT T a7 20T 6T IT-eTT (1) 3 AT TEAH TTIEHTLT HT FHls AT AT SAH M.

1011 GI/2025 @)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

TH ATEEAAT H AT i T 7 B AT U AT e Iudsy @ 9T TgE Ah gl
AT TTERTEY oF I FrATAd | ST (ALreqor foRam ST ekt 2.

ATLAT

ATERITEa it ST ATt s 7 faawor : Feier forer #§ = 3w |1 giaem (15.892 u#Fz) & for

AIATR i fasorqew & oft=r Sgdaneer, e Yo oS,

gl & B Y Rkl
ATER EERS
HESA R ATH | T T ATH :' “it“*“f a7 fir (@ﬁm. (GEETRA QIE_;?T{
: : - %ﬁ%‘ﬂ'ﬁﬁ) afR [SH
(TSt ) )
2 3 4 |5 6 7 8 9
AT ElEkEl 1 |11 0.344 0.139 | wer FO
AT TSI 2 |516 6.999 2.832 | TEr Fo qfa
AT ATSqoAT 3 | 567 0.575 0.233 | orguft | srETERe Aqfw
KEll
AT AT 4 | 574 0.201 0.082 | mzT FU g
AT FTSTAT 5 |584 0.252 0.102 | mgT FO qfa
AT FTEqeAT 6 |Fom | 1.279 0.518
ikl
FA AN | 9.650 3.905
AT AT 1 | 712 0.432 0.715 | war FO
AT AT 2 | 713 0.870 0.352 |ZamW Fo qfa
AT AT 3 |714 0.016 0.006 | @Tgelr | sETERE g
KEll
AT AT 4 | 722 0.362 0.146 | 9er EEIEER il
AT AT 5 |723 0.193 0.178 | mgT Fo qfa
AT AT 6 | 724 0.895 0.362 | mgT Fo qfa
T AT 7 | 758 0.114 0.046 | wer FO
AT AT 8 |759 0.164 0.067 | mgT Fo qfa
AT T 9 |760/3 |0.364 0.147 | ¥ar FO
AT AT 10 | 760/4 | 0.001 0.000 | waT FU G
AT AT 11 | 767 0.451 0.182 | war Fo g
AT AT 12 | 768 0.199 0.080 | weT F g
AT AT 13 | 794 0.425 0.172 | 9ar F g
AT AT 14 | 795 0.520 0.210 | wer F
AT AT 15 | 797 0.420 0.170 | wer Ffo g
AT AT 16 | 798 0.151 0.061 | waT F g
FETAAT FHLAAT 17 | 825 0.553 0.224 | =rgoft | srETERE AW
KEll
AT AT 18 |@=% | 0.115 0.046 | AFTIY
T I | 6.242 2.526
g9 07 | 15.892 | 6.431

[ 1. 9. W.Con.182/SRP-02/MTM-VNUP/23-24/243/20A/100225/3]
AT ST, HeT St/ ator-i
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MINISTRY OF RAILWAYS
(South Central Railway)

NOTIFICATION

Secunderabad, the 10" February, 2025

S.0. 681(E).— in exercise of the power conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (herein after referred to as the said Act), the Central Government after being satisfied that for the
public purpose, the land, the brief description of which is given in the schedule annexed here to, is required for
execution of the SPECIAL RAILWAY PROJECT, Construction of Doubling Between Motamarri and Vishnupuram
in (02) villages in Damaracherla Mandal of Nalgonda District in the state of Telangana, hereby declares its intention
to acquire such land.

Any person interested in the said land may, within a period of thirty (30) days from the date of publication of
this notification in the official gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub- section (1) of section 20D of the said act:

Every such objection, shall be made to the Competent Authority, namely Competent Authority & Sub-
Collector, Miryalaguda, Nalgonda District in writing and shall be set out the grounds there of and the Competent
Authority and Sub-Collector, Miryalaguda, Nalgonda District shall give the objector an opportunity of being heard,
either in person or by legal practitioner and may, after hearing all such objections and after making such further
enquiry, if any as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub section (2) of section 20(D) of the said act shall be
final.

The land plans and other details of the land under this notification are available and can be inspected by the
interested persons at the aforesaid office of the competent authority.

SCHEDULE

Description of Land in Acquisition: Special Railway Project, Doubling between Motumarri — Vishnupuram for
passenger and freight facility (15.892 Acres) in Nalgonda District.

Si Name of the Name of the Si Survey Extent Extent of | Type of Nature of land
No. Mandal Village No. No. area area (in land
(in Acres) | Hectors) (Govt/
as per Pvt)
pahani
1 2 3 4 5 6 7 8 9
Damaracherla | Wadapally 1 11 0.344 0.139 Patta Agriculture Land
Damaracherla | Wadapally 2 516 6.999 2.832 Patta Agriculture Land
Damaracherla | Wadapally 3 567 0.575 0.233 Lavuni Assigned Land
1 Patta
Damaracherla | Wadapally 574 0.201 0.082 Patta Agriculture Land
Damaracherla | Wadapally 5 584 0.252 0.102 Patta Agriculture Land
Damaracherla | Wadapally 6 Krishna | 1.279 0.518
River
Sub Total | 9.650 3.905
Damaracherla | Damaracherla | 1 712 0.432 0.715 Patta Agriculture Land
Damaracherla | Damaracherla | 2 713 0.870 0.352 Inam Agriculture Land
Damaracherla | Damaracherla | 3 714 0.016 0.006 Lavuni Assigned Land
Patta
Damaracherla | Damaracherla | 4 722 0.362 0.146 Patta Assigned Land
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Damaracherla | Damaracherla | 5 723 0.193 0.178 Patta Agriculture Land
Damaracherla | Damaracherla | 6 724 0.895 0.362 Patta Agriculture Land
Damaracherla | Damaracherla | 7 758 0.114 0.046 Patta Agriculture Land
Damaracherla | Damaracherla | 8 759 0.164 0.067 Patta Agriculture Land
Damaracherla | Damaracherla | 9 760/3 0.364 0.147 Patta Agriculture Land
Damaracherla | Damaracherla | 10 | 760/4 0.001 0.000 Patta Agriculture Land
Damaracherla | Damaracherla | 11 | 767 0.451 0.182 Patta Agriculture Land
Damaracherla | Damaracherla | 12 | 768 0.199 0.080 Patta Agriculture Land
Damaracherla | Damaracherla | 13 | 794 0.425 0.172 Patta Agriculture Land
Damaracherla | Damaracherla | 14 | 795 0.520 0.210 Patta Agriculture Land
Damaracherla | Damaracherla | 15 | 797 0.420 0.170 Patta Agriculture Land
Damaracherla | Damaracherla | 16 | 798 0.151 0.061 Patta Agriculture Land
Damaracherla | Damaracherla | 17 | 825 0.553 0.224 Lavuni Assigned Land
Patta
Damaracherla | Damaracherla | 18 | Road 0.115 0.046 Govt.
Sub Total | 6.242 2.526
Grand Total | 15.892 6.431

[F. No. W.Con.182/SRP-02/MTM-VNUP/23-24/243/20A/100225/3]
MOTHILAL BHOOKYA, Chief Engineer/Con-II
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